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_ing the intensive ticket checking drive,
' SHRI RAM VILAS PASWAN ‘(Haji-
'pur):; It comes after call- attention.
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SHRI K. LAKKAPPA (Tunkur):
Sir;. 1 rise on a point .of order. - This is
absolutely false. Congress (I) people
have not done anything. It i beéing
painted. by Con. () and CPI‘(M.)-L
the.Congress (I). , \

MR. CHAIRMAN: It appears that
there is no point of order.
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SHRI K. LAKKAPPA: Sir, I am
presenting the correct mformation
about my State. One shodld ‘et
mehdly rely on what appeus in the

MR. CHAIRMAN: The hon. Mem-
ber is correct when he says that that
golden era has not yet come when
everything that appears in- ihe !‘l'ell
is found to be currqct R
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): The
hon. Member has only repeated and
reiterated what the previous speakers
have stated. I have already replied to
the previous speakers gbout the points
now raised by the Hon, Member, 1
quoted Deccan Herald, Regarding
that name given in the posit, the
President of the NSUI has completely
denied it, He has saia he has no hand
in it. State Government hag already
declared in the State Assembly that all
protection will be given to linguistic
minorities. He said that the poster
depicts the true letter which is alleged
to have been written to the Prime
Ministher. I have said about that.
Many things are attributed to the
Congress(I). 1 gave the example of
Gujarat also. Some litersture was
found from the Caste IMindus. But
they were atttributed to some of these
Harijans. So, it always happens.
Somebody wants to malign somebody
else. As I have already . stated, . the
State Government hag instituted an
enquiry into the matter. They are
investigating into the = matter. He
made allegation about two Ministers
of the Central Government and that
issue as also clarified in the House



445  Anéi-South Indians  MARCH 13, 1981

Whep Mr. George Fernandes was
speaking he was making that allegation
and the Minister las clarified the
point, Mr. Shankaranang clatified the
position. Government’s position has
been made amply clear in the House.
So far as the speech of the Chief
Minister of Maharashtra is concerned,
it always happens that when such

morcha takes place the C.M. goes
there, he pacifies the people who
demany somethng or the other

and there is nothing wrong in C.M.
addresing the morcha people. There
is nothing wrong if he says, we will
take it yp with the Ceniral Govern-
ment. About the letter, I have already
said, no such Tetter ;s writtca to the
Prime Minister or the Congress Presi-
dent. About fhe Parliamentary Com-
mittee, I can say fhat there is no need
of appoinfing any Parliameniary Com-
mittee on this issue. Earliier I had
stated that the State Govarnment had
registered a case under Section 153(A)
of ILP.C. in K.R. Puram Police Station;
Bangalore on 10th March 1981 fo in-
vestigate as to who were responsitle
for the posters and who ware the per-
sonsg behind these. The State Govern-
ment has already taken necessary
action in the matter.

MR. CHAIRMAN: Did these posters
appear in Delhi?

SHRI YOGENDRA MAKWANA. [t
appeared in Bangalore. The State
Government is enquiring into the
matter and there is no necessity for
appointing any Parliamentary Com-
mittee on thig issue.

18.17 hrs,
[MR. DeruTy-SPEAKER in the Chair]
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SHRI JANARDHANA POOJARY
(Mangalore): Sir, it has been the tradi-
tions and heritage of the people of
Karnataka to live in peace and har-
mony with the linquistic minorities.
It has been made crystal clear on the
floor of the Karnataks l2gislative As-
sembly not only by the Legislators but
also by the Chief Minister of Karna-

—taka on this issue, Now, regarding
the distribution of pampblets and the
posters, it has been exhibited by one of
the Kannadigas, that is, Mr. George
Fernandes and also Mr, 2. J. Kurian
today. According to them, ii hus been
stated in the posters that the electrici-
ty supply will pe stopped to these
linquistic minorities and the water
supply will to these people and these
Tamiliang and the Malayalees will be
sent out of Karnataka, These are the
allegations made. What is.the follow
up action to be taken? 1 am submit-
ting this Because here is. an attempt,
political attempt to divert the minds of
the linguistiec minorities. Can they say
whether anything has been done in
this regara? Not even a single Mala-~
yalee or a single Tamilian has been
sent out of Karnataka. Non electricity
supply or the water supnly has been
stopped to the colonieg of Tamilians
or the Keralites. But still it has been
stated that there ig some apprehension
that something might happen to them
and their lives are In danger and there
is no security for them. But | would
say that it is a polite gimmick. Now,
why am I going To the extent of tell-
ing you all these things? It is because
in spite of all these things responsitle
persons like Mr, George Fernandes has
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[Shri Janardhana Poojary]
gone to the extent of finding out the
origin of the distribution of these
pamphlets and posters. If Mir. ‘George
Fernandes can say that this is publish-
ed py the NSUI and Mr. Kurian can
say that it can be publisned py the
Congress I people, thep it could be
equally stated that it be concocted by
Mr. George Fernandes, it could be
concoeted by Mr. Kurian also. (In-
terruptions).

SHRI GEORGE FERNANDES: ESir,
an afegation has been made. My
mame has been mentioned. I must be
given a chance 1o clear the position.
(Interruptions). '
The Member is making an _insi-luutior_l.

SHRI YOGENDRA MAKWANA: He
says It may be’,

MR. DEPUTY-SPEAKER: Might be.
SHRI GEORGE FERNANDES: It is
an insinuafion. I producal the posteF
here. ... (Interruptions). e
SHR; MANORANJAN BHAKTA

(Andaman and Nicobar Islands): He
made an grgument only. :

-

SHRI GEORGE FERNANDES: It is
not an argument, it is an insinuation.

MR. DEPUTY SPEAKER: 1 have
been following the speech of Shri
Poojary, ‘It maY be’, he sail. He has

not said. ‘It is.’

SHRI GECORGE FERNANDES: Hg
has not said: ‘It is’. That is why, I am
saying that it is an insinuation. He is
not making a charge.

MR. DEPUTY-SPEAKER: ‘It is zlfo
possible’, he said: r

e

SHRI GEHORGE FERNANDES: I am
sitting in the House ana should I kegp
quiet, when the hon. Member is say-
ing: ‘Mr. Fernandes might have done
it? I must make my position ciear,,

MR. DEPUTY-SPEAKER: After the
proceedings are published, if you walfit
to give any personal explanation, at
can take fhe permission of the Spenker
on Monday next and do it: _You Wil
have to give the text also. Tt is alia¥s
perinitted. .

——e
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SHRI GEORGE FERNANDES: 1 am
grateful to you for this ruling.

SHRI JANARDHANA _POOJAPRY:
Some attrfoution has been made by the
first speaker about the pronouncement
of Chief Minister, Karnataka. It has
been stated that immediately af‘er the
pronouncement of the Chief Minister,
these things have crept up in Karna-
taka.

The Chief Minister of Karnataka
has statea that Kasergod is g parf and
parcel of Karnataka; as per the recom.
mendations of the Mahajan Cornmittee
report, it hag been clearly stated that
Kasergod is a part of Karnataka State.
It is also the feeling of the XKarrataka
people that Kasergod is n part of Kar-
nataka and not Kerala. What _ has
teen done after tHe all:ged distribu-
tion of these pamphlets? Immediate-
ly .thereafter Kerala Government. has
declared a, war against Karnataka peo-
ple. . What have they done? Not only
after .that, but even after the pro-
nouncement of the Chief Mmlster,
they have abruptly stonped .. the
supply of electricity to the Karnataka
people there. That has been. done
unileterally without consulting, the
Governmént of Karnaiaka. Not only
that, after the alleged distribution ‘of
thz pamphlets, the Kerala Govern-
ment has ‘seized 29 fishing boats laden
with fish worth ‘about Rs. 2 crores.

irtually, the Kerala Government has
declared 3 war againset th2 Karnataka
‘Government.

May I know from the Home Minister
whether the Central ‘Government . is
going to intervene and ask the Kerala
Government to release a1l the 29 fishing
boats with fish worth about Rs. 2
crores. I am calling upon the Central
Government to do his or cise the
Kerala Government must be dismis-
sea. -that is my first submission,

Now, 1 come 10 the sitliation in
Mombay, Maharashtra_which is a very
sorry affajr and most unlortunate.
Here, the Shiv Sena people have
singted out ‘the- -South''Indians for
their,.attack. The Soutn Inditns for
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yearg logether have been tortured, and
assaylted, their properly has ‘been
looted and ransacked. They - have
been subjected to all kinds of attrac-
tion by the Shiv Sena people. Only

during emergency that was stopped
for some tifne. Now, once again they
have started on the plea that the

Maharashtra people are demanding
Belgaum and other parts of Karnataka,
Here also I submit , Sir, that it is the
recommendation of the Mahajan
Repor{ that Belgaon, part of Bedar,
part of Gharwar were the purt of Kar-
nataka. It has been decided, Now
I am demanding implement.tion of the
Mahajan Committee Report, lierc, the
most unfortunate thing is that in Kar-
nataka these people, particularly the
Shiv Sena people, not all the Muha-
rashtrians, are  having a  grouse
apainst Karnataka people, They have
singleq out the voters of Udapi parti-
cularly, They are the people belong-
ing to my Constituency. They have
been singled out, they have heen tor-
tured, they have been subjected to
mental agony, they are living under
the grip of fear. There is sense of
fear inflicted in the minds of these
people. Therefore, Sir, I an submit-
ting that because there is no safety for
the people of Karnatska in Bombay,
whether the Government is going to
take stern action against the Shiv
Sena President or the Chairman, M.
Bal Thakersey. If it is required, Sir,
we must arrest him under the National
Security Act even. 1 would like to
know whether the Government is
thinking of his arrest,

My last submission would be that
the Home Minister should at least
order a Central probe or judicial in-
quiry regarding atrocities committed,
if there js no salvation for the South
Indian people particularly the tribal
people from my district. The Minister
of State in the Ministry of Home
Affairs, (Shri Yogendra Makwana):
Sir, the hon. Member has not put a
single question, Of course, he has
made suggestions. He said the Shiv
Sena has looted the property and
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attacked the South Indians there.
Sir, I have verified from the State
Government and reports which I have
received from the Stale .Government
show that no such damage to property
had been done, particularly to the
South Indians. A March was taken
out and while dispersing they pelled
stones on certain sign boards and at-
tackea certain shops. Now, all these
shops are not belonging to the South
Indians.

SHR] GEORGE FERNANDES: **

MR. DEPUTY-SPEAKER; This will
not go on record.

SHRI YOGENDRA MAKWANA:
They have pelted stones on the sign-
boards, they have broken show cases
on the Victoria Terminsal,

SHR! GEORGE FERNANDES:**

MR. DEPUTY SPEAKER: Except
the reply of Shri Makwana nothing
will go on record.

SHRI K. LAKKAPPA:**

MR. DEPUTY-SPEAKER; Mr. Lak-
kappa’s remarks also will not go on
record.

SHRI N. GOUZAGIN (Outer Mani-
pur): Sir for your information,
Kannadigas are minorities in Banga-
lore,

SHRI YOGENDRA MAKWANA: It
is wrong that the State Government
has not given any protection. On the
contrary they have arrested 39 per-
sons. And those who have been hard
hit and those who were injureq are
two police officers and seven consta-
bles; and out of the three civilians
there is not a single South Indian.
The loss to property ig worlth near-
about Rs. 50,000/ , as estimatea by the
State Government (Interruptions)
One thing which the Member had
asked, is gbout the implementation .of
the Mahajan Commission’zs report.
We have repeatedly said, in thig House
ang the other House also, that wherever
there is g dispute relating to border,

4333 LS—15.

**Not recorded.
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and wherever there is a dispute relat-
ing to territory, if both the State ‘Gov-
ernments settle them amicably and if
‘both the State Governments cooperate,
"then only will it be possible for the
Central Government to implement all
these reports. Otherwise, it is very
difficult to implement them,
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FEA @ FY, IG A ARAT O
fear | ag Wo URo wHo W A
& gUAT WRo UHe TH. A #
ot drg-wrs waar & ffe g
T AT 7@ g EfAq R I8
qfr F1 g qAT qEAr § FAhw
IT W Tg W sqIAT FTA
g) sz aewe g g ow K



455  Anti-South Indians
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[wrerd v 2a]
wrrew ¥ % g Aot oft ¥ wyg— wrer
wgr & fF 50 g T [war gwT 8,
fegsr TFem gor B W W W
Wau, Afear & oF gwre T TR E—
g—frr Wi ¥ wwaw fe g,
Ae-HE W §, T A aver § W
wt fraa go E—=fe g efaw
@ 3 o g o o7 e A wef MINISTRY OF HOME AFFAIRS AND

® T FF o w7 THA gET R DEPARTMENT OF PARLIAMEN-
I qFRA I wwrd FE A7) TARY AFFAIRS SHRI P. VEN-
gH gERA T F@TFAMIT? TH KATASUBBAIAH): With your per-

- mission, Sir, I rise to announce that
. #} ogwfa 51w fear I Government Business in this House

g 3 §eafa ¥ g =1 FE during the week commencing 16th

HARCH 18, 1981 incidents in Bong nIoré_"."kj.sg'-

!&m‘f%;{mfw

wur W
T 37 ¥ fagqr v wwar ¢, xg fea
QAT |

1841 hrs,
BUSINESS OF THE HOUSE
THE MINISTER OF STATE IN THE

il 3 i1 T frerar W@ | March, 1981, will consist of:—
afsTswam F 71§ qer 78 ¢ 5 Fhas
(wrs) FaTETargwry 1+ Fard
L faedt qifeqi Far Fa R E

& g 74t it ¥ a7 wEw R
TEU-HEqE ANl Fr TAT T &
wqraRrd waw (WE) F A g
sfiadt gfeo ot w57 3 &faw
w7 g fr gk Fedtr o s
¥ gal ST & fadr oY w1 91 wrar
& stqq o oufaw w1 qemme e
WG | T AT T AR F FEH
AT Ay & fa oA avw e
THET GET & I AT WIE g 9%
YT g @l A ArE-wIE AT E 9T X
I AFEGE F1 IG " qmo

Wt WX REIAT . WA
¥EET AN q1q T4 &, | IT T HIAHS
g1 ST FHamal F g g,
AfFT ag 7@ ¢ TFar ¢ £ oI
geafa #1 I5q $TH IGH § FurAwr
fear oty | #F FRT 390 A AV
wREe fFar mr g, S X IS
WA R T W R FAA i’r
frar T & i daw

1. Consideration of any item of
Business carried over from the Order
Paper of today.

2. Discussion on the Resolution
. seeking disapproval of the Special
Bearer Bonds (Immunities and Ex=-
emptions) Ordinance, 1981 and con-
sideration and passing of the Special
Bearer Bonds (Immunities ang Ex-
emptions) Bill, 1981.

3. Discussion on the Resolution
seeking approval of the Proclama-
tion issued by the President in rela-
tion to the State of Manipur.

4. General Discussion on the
Manipur Budget for 1981-82.

5. Discussion and voting of the
following demands relating to the
State of Manipur: —

(a) Demands for Grants on
Account for 1981.82.

(b)Y Supplementary Demands
for Grants for 1980-81.

6. Discussion on the Resolution
seeking disapproval of the Dethi
Sikh Gurudwaras (Amendment)
Ordinance, 1981 and consideration
ang passing of the Delhi Sikh
Gurudwaras (Amendment) Bill,
1981, as passed by Rajya-Sabha.

7. Consideration and passing of the



